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MR. SPEAKER: 1 have not received 
any names. The practice is that the 
names should have been sent earlier.

fa ** : W &  *T 33  for

fSTT *TT fo  ^ r i  % s s g  n

|  tftx z m  ^s?r ̂ rsff * n w

^ 5̂T 'R̂ PT %  f?lT̂  fw^T^T

^TOsrCV 3p«r€t ir tjWV

^  ^ 3  t? 11ft ^  g 1

« w ra r n $ w  : 2 ^  wrr m frn 1
The question is:

“That this House do agree with 
the Forty-second Report of the Bu
siness Advisory Committee present
ed to the House on the 26th April, 
1974.”

The motion was adopted.

12.13 hrs.

MATTER UNDER RULE 377

R ep o r te d  D e t e c t io n  o f  S ec r et  M o b il e  

R adio  S t a t io n  i n  M e g h a l a y a

M R SPEAKER: Regarding matters
to be raised under rule 377, I have re
ceived notices from different Members 
on the same matter. The notices are 
from Shri Vasant Sathe, Shri S. M. 
Banerjee, Shri iSamar Guha, Prof. 
Madhu Dandavate and Shri Tarun 
Gogoi. The matter relates to the re
ported detection by the police of two 
powerful wireless transmitters- ctim- 
receiving sets in Meghalaya which 
were being used as secret mobile ra
dio stations.

I think the first Member who had 
given the notice can speak on behalf 
of all of them.

SHRI S. M. BANERJEE: (Kanpur): 
The usual practice is that two*are al
lowed. So, I request that two Mem
bers may be allowed.

SHRI B. K. DASCHOW DHARY 
(Cooch-Behar): W e have submitted a 
calling-attention-notice on this. It is 
a very serious matter. If you would 
ask the hon. Minister to make a state
ment on the calling-attention it would 
be better.

MR SPEAKER: I shall allow one 
from the Congress side and from the 
side of the Opposition.

SHRI S. M. BANERJEE: That is 
enough for the day.

MR SPEAKER: But this will not be 
a precedent.

SHRI <S. M. BANERJEE: Always 
you have allowed two Members.

SHRI DINESH CHANDRA GOSWA- 
M l (Gauhdti). If you allow the matter 
to be raised under rule 377, then the 
call-attention may become barred.

MR SPEAKER: The demands of the 
Home ‘Minister are coming up and 
the hon. Member can speak on those 
Demands.

SHRI VASANT SATHE (Akola): I 
want to invite the attention of the 
Government to a very serious matter 
that has been reported in today’s 
newspapers about a secret mobile 
radio station in Meghalaya. The re
port says that the police are reported 
to have detected two powerful wire
less transmitter cum receiving sets 
last week. The two seized sets were 
presumably used in a secret mobile 
radio station based somewhere on the 
inter-national boundary in Meghalaya. 
The sets have been technically exa
mined and found capable of intercept
ing various broadcasting stations of 
the world. It further says that the po
lice sources said here today that the 
intercepting capacity of the broadcasts 
of sets with high frequency was unli
mited. The sets which bear markings 
of foreign manufacturers have a long 
range and are believed to have been 
used In clandestine - activities by cer
tain foreign powers in collusion with 

some anti-national elements in the
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[Shri Vasant Sathe}

sensitive north-eastern region. The 
Meghalaya police have arrested a num
ber of persons under the Defence of 
India Rules and are making investi
gations.

Sir, you may recall that a few days 
back, during a debate ia this House 
we had also said that there is a great 
deal of anti-national activity going on 
in this part of the country both by 
agents who masquerade under the 
garb of MRA and other organisations—

AN HON. MEMBER Anand Marg.

SHRI VASANT SATHE: I do not 
know. He may be knowing better. It 
may be Anand Marg or BBC or Vaj
payee Broadcasting Station or anything 
else for that matter-China, or any 
other country. I ,do not know.

AN HON. MEMBER CIA

SHRI VASANT SATHE: And CIA 
as well. Now, I would like to know 
from the Government one thing. I 
would in fact request for a full state
ment as to what steps the Government 
are taking to see that these activities 
are checked in good time, because 
now, to have such powerful stations— 

we have only found two and there may 
be many more—and if the entire 

border is thus infested by large radio 
intercepting stations and sets, it is 
definitely a very serious matter from 
the security point of view. Therefore,

I would like the Government to make 
a statement and allay the apprehen
sions in the mind of the people of this 
country'.
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M R SPEAKER: Has the Minister to 
say anything?

THE MINISTER OF HOM E AF
FAIRS (SHRI U M A  SHANKER DIK 
SHIT): I am not in a position imme
diately to say anything at this stage.

M R SPEAKER: Later on?

SHRI UM A SHANKAR DIKSHIT: 

I shall examine it



349 Matter under VAISAKHA 9, 1896 (SAKA) Rule 377 250

SHRI SEZHIYAN (KumbMtonam):
I have sent a note to you. On 25 April 
I raised, with your permission, under 
rule 377, a matter concerning a grave 
lapse on the p^rt of the Government 
is not passing the Pondicherry budget 
in time. At that time I pointed out 
that these things should have been pas
sed by 81st March. It was a lapse on 
the part of the Government. They 
have not fulfilled their responsibilty. 
You were kind enough to remark on 
that day. * The Minister will examine 
this matter and come out with a state
ment either just now or later on.” This 
happened on 23 April. It did not hap
pen ‘just now’; it has not happened 
so far. How long would they take on 
this? Is it not contempt of the House 
to remain silent like this? If they say 
that because the Finance Minister is 
not here and therefore the entire work 
of the Finance Ministry has come to 
a standstill, it is a poor reflection on 
their working.

SHRI K. RAGHU RAMAIAH: The
Finance Minister is very much here to
day .and he has told me that he will 
make a statement on the 2nd 1st is a 
holiday.

SHRI SEZHIYAN: If he is going to 
make a prepared statement, will it be 
possible to give us a statement before
hand?

M R SPEAKER: I am not aware of 
that; you have given the suggestion.

SHRI DINESH CHANDRA GOSWA- 
MI: Today the demands are going to 
be guillotined and we have no oppor
tunity of discussing the working of the 
External Affairs Ministry. Many im
portant events have taken place such 
as .the Tripartite agreement. Some dis
cussion should be there either under 
rule 193 or some other rule.

MR. SPEAKER: You may talk to 
them, not to me.
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12 24 hrs.

^DEMANDS FOR GRANTS, 1974-75— 
Contd.

M in istr y  o r  Ho m e  A ffairs

MR. SPEAKER: The House will now 
'take up discussion and voting on De
mand Nos. 45 to 56 relating to the 
Ministry of Home Affairs which can 
be discussed till 6 P.M. when guillotine 
will take place.

Hon. Members present in the House 
who desire to move their cut motions 
may send slips to the Table within 15 
minutes indicating the serial numbers 
otf the cut motions they would like to 
move. They will be treated as moved.

-Demand No. 45—Ministry of Home 
Affairs

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs. 
1,72,96,000* on Revenue Account be 
granted to the President to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1975, in res
pect of ‘Ministry of Home Affairs’.”

D kmahb No. 46—Cabinet 

MR. SPEAKER: Motion moved:

'That a sum not exceeding Rs.
88,47,000 on Revenue Account be 
granted to the President to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1975, in res
pect ojf ^Cabinet’.”

Demand No. 47—Department of Per

sonnel and Administrative Reforms

MR. SPEAKER: Motion moved:

‘That a sum not exceeding Rs.
4,63,44,000 on Revenue Account be 
granted to the President to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1975, in res
pect of ‘Department of Personnel 
and Administrative Reforms’ ”

D emand No. 48—Police ,

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs. 
133, 45,27,000 on Revenue Account 
and not exceeding Rs, 2,29,27,000 on 
Capital Account be granted to the 
President to complete the sum neces
sary to defray the charges which 
will come in course of payment dur
ing the year ending the 31st day of 
March,. 1975, in respect of ‘Police1.”

D emand No . 49—Census 

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
1,72,96,000 on Revenue Account be 
granted to the President to complete 
the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 81st day of March, 1975/ in res
pect of ^Census?*


